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CENTRAL ADMINISTRATIVE TRIBUNAL. 
ERNAKULAM BENCH 

• 	
- 	0.A.Nos.1347/00, 129011 00 	12B1/00, 	1302/00, 	1321/00, 

1322/00, 	1330/00, 	1335/00.5 	/2001, 	108/01, 	110/01, 

i11J01 	220/01. 221/01 and 311/01 

Wednesday this the 20th day of MarCh 2002. 

CORAM:, 

HON'BLE MR.A.V,HARIDASAN, VICE CHMRMAN 
• 	HON'BLE MR.T.N.T.NAYAR, ADMINISTRATIVE MEMBER 

O.A.1347/00: 	• 	 I 

1. 	AVeiu, Grade IV, 
ChiefTelegramMaSter CT0, 
Bharat Sanchar Nigam Ltd, Calicut. 

2.
• 	 . 	

PP Ayyappan, •Grad IV, 
Chi.ef.Telegram Master, CTO F  

• 	 • 	Bharat Sanchar Nigam Ltd., 
Palakkad. 

3, 	V.Sugathan, Grade IV, 
Chief Telegram Master. CTO V  

• 	Bharat Sanchar Niqam Ltd., 
ThiruvananthapUram. . 	 Applicant 

(By Advocate Shri. P..N.Purushoth,ama Kaimal) 

Vs. 	 . 	 . 

1. 	Union of India represented by 
• 	Director General, Bharat Sanchar 

•Nigam Ltd., Ashoka Road, 	. 
• 	. 	Sanchar Bhavan, New Delhi.. 

. 	a 

• 	. 	 Bharat Sanchar Nigam Ltd., 	. 

Keräla Telecommunications, 
• 	ThiruvarianthaPUram33. 

3. 	. Principal General Manager, Telecom, 
Bharat,Sanchar Nigam Ltd., 
Cochin-16. 	• 	. 	 RespondntS 

(By Advocate Mr. .C.Rajendran (SCGSC) 	.• 

0.A.1290/O0: , 	. 	• 	. 	. 	

. 	j .  

P;Ravindran. Chief Technical bfficer, 	. . 
Circle Telecom Training Centre, • 	• • 

• 	' Triiandrum. 	 . . 	 . Applicant 
(By Advocate Shri MR.Rajendran Nair) 	 . 	• 

Vs. 	• 	 . 	 S 	 • 	 ,. 	 . 



( 

• Uni.an of India, represented by 
Secretary to Government of Indta. 
Min'ietry of Communications. 
New DelhL 

2. 	The chief General Manager. 
Bhara: Sanr-h3r Nigai Liprtad, 
Tn vanirum. 

3 	The General Manager,, 
•Bnarat Sanähar Nigam Limitod, 
Triva;drum Secondary Switching Area, 
Trivandrum. 	 •Respbndents 

(By Advocate Ms. P.Vani, ACGSC) 

O.A.1291/00: 	 V  
K.Vidwakaraii. 	 . 

	

• 	Chief Technical Officer. 	 * 
• Circle Telecom Training Centre, 
Trivandrum. 	 . 	 Aplicant 
(By Advocate Mr. MR Rajendran Nair) 

Vs. 	 . 

Union of India., represented by 

	

V 	 Secretary to Government of I n di a , 

Ministry of Telecommunications, 	
V 

V 	 tJ 	DeThi 

2. 	The .Chef General Manager, 
V 

Bharat Sanchar Ni.gam Limited, 
Trivandrum. 	

. 

: 3. 	The General Manager, • 	. 
• • 	Sharat Sanchar Nigam Limited,. 

Trivar -  u 3côndary Swi tchi ng Area, 

	

• V 	 Trivandrum.. 	. 	• 	 . Respondents 
(By: Advocate Shri T.C.Krishna, ACGSC).* 

0.A.1302/00: 	. 	 V  • 	 • 

BSayithri, W/o.P.Rajappan, 
 

Chief Section Supervisor. 	. 
Officeof the Deputy General Manager (Urban), 
1hiruvananthàpuram-4. 	 • Aoplicànt 
(By Advocate Shri Sasidharan Chempazhnthjyii) 

Vs 	 V 

• 	Deputy General Manager, 	V 

(Planning. and Administratio; - ). 
Telecom District, • . 
	Thi.ruvananthapuram-23. 	• • 

2. 	General Manager,, Telecom DISVt, ict,. • . 	
. Thiruvaranthapu - am -2.3. 	• 

LI 

/ 



Directdr General, 
• 	 Telecom Department, New Delhi. 

Bharat Sancftar Nigam Limited, 
represented by its Chairman, New Delhi. 

Union of India, represented by its 
Secretary, Ministryof Communicatthns, 
Nei Delhi. 	 Respondents, 

(By Advocate Shri C.Ra.jendran, SCG.SC) 

O.A.1321/00: 

A.Vanajakshy, W/o Viswambharan, 
• 	. 	Chief Telephone Supervisor, 

Office of the Divisional Engineer' 
(Trunks and Special Service), 
Thiruvananthapuram. 	 Applicant 
(By. Advocate Shri Sasjdharan Chernpazhanthiyil) 

Vs. 

Deputy Chief General Marager, 
(Planning and Administration), 

• ,. 	 ,. 	Telecom District, B.S.N.L., 
Thiruvananthapuram-23. 

General Manager 1  Telecom Distrit,, 
B.S.N.L., Thiruvananthapuram. . 

3 	. 	Director Genetal, 	. 	 . 
Telecom Department,. New Delhi. 

4. 	Union of India, represented by it 
ecrtv, 4n 	f 	 • 	. 
CommUnicatoris, New Delhi. 

5 	Bhar..t Sanchar Nigam Ltd., represented by 
its Chairman. New Delhi. 	. Respondents 

(By Advocate Shri R.Mdanan Piulal; ACGSC) 

O.A.1322/00: .• . 	 . 	 . 

1 . 	TA Narayanan, Grade J• CTO, 
Bharat Sanchar Nigam Ltd., Aluva 

2. 	Smt.Rosamma Pulose. Grade IV, CTO, 
Bharat Sanchar Nigam Ltd., 	• 
Cbchin-16. .. 	 Applicats 

(By Advocate Shri P.N.Purushothama Kaimal) 

Vs. 	. 	 • 	. 	. 



.4. 

1. 	Union of India reprsentd'by 
Director GeneraL 	 .•. 	 '. 

'Bharat Sanchar Nigam Ltd.,, 	.. 
Ashoka Road, Sanch.ar Bhavafl.  
New Delhi. 	 . 

2 	The Chief General Manae, 
Bharat Sanchr Nig.ari Ltd. ,  
kerala Telecommunications, 

• 	. 	 ,Thiruvananthapuram. .' 	
. 

• 	 3. . 	 Princloal General Mahager, Telcom, 
BhartSancharNigam Ltd., 	 , 	 0 

Oochin-16. 	, 	. 	 Respondents 
(By Advocate .Shri K.R.Raj,kumar, ACGSC) 

O A 1330/2000 

• 	.M.Sueela, 6/0 K.Padmanbhan Kani 	 . 
chief Telephone Supervisor,  
Office of the 'Sub Divisional Engineer, 	. 
Trunks. Central Telephone Exchange, 	 . 	. 
Thiruvananthapuram. ' 	' 	: ' 	 Applicant 

(BY tdvocate Shri Sasidharan 	a:h Chempanthiyil) 

Vs. 	 . 	 . 

• 	1. . . 	. Deputy General Manager1  
(Planning and Administration), .. 	 ' 
B..N.'L.,'TelecornDistrict. 	. 	 . 	• 	' 
Thiruvananthapuram-23.  

2.' 	General Manaer, Teiecomn Distrct 	. 	. 	 . . 
B.S.N.L. Thiruvananthapuran-23. 

3. 	' Diràto -  General', Telecom Department, ' 

	

New Delhi.. 	. 	. 	 . 

4.. 	Union of India, repreSented by its 	 . 

Secretary, Ministry of Communications, '. • ' 
New Delhi. 	, 	 • • . 	 • 	• 	: 	• 	' 

5. 	Bharat Snchar Ni.gam Ltd., represented 	
0 	 • • 	 • 

by its Chairman, 	
0, 	

• 	 •, 	 ' 	 ' • 

New Delhi. • • 	• 	' 	• 	Respondents 
(By Advocate Shni C.Rajendran. SCGSC) 

• 	 • o 	 • 	 •• 	 . • 	

0 

• 	O.A.1335/00: 	• . • 	 • 	' 	. 	• 	• 	- 

• K.Ornana, W/o Sasidharari, • 	 • 	 - 	 . 	 • • 	

0 • 	 • 

Chief Telephone Supervisor 1 	 • • 	 • 	 • 	

0 

OFfice of the Sub Divisional Enginee 
• 	 Kaithamukku,..Thiruvananthapuràm. 	 Applicant 

By Advocate Shri Sasidharan Chempazhanthiyil) 



.5.. 

Vs. 

Deputy General Manager, 
(Planning and Administration), 
B.SN.L;, Telecom District, 
Th'i ru'ananthapuram 

Gener'l Manager, Telecom District 1 . 

B..S.N;L. Thiruvananthapuram -23. 

Director General, Teicom Department, 
B.SN.L., New Delhi. 	 . 

Union of India, represented by its 
Secretary, Ministry of Communications, 
New Delhi. 

Bharat Sanchar Nigam Ltd. , represented by 
its Chairman. New •Delhi. - 	. 	Respondents. 

By Advocate Shri C.Rajendran. SCGSC) 

O.A.8/2001: 	 . 

.M.N.Damodarän, 	 . 
Chief Telephore Supervisor, 
Trunk Exchange 1  Kottayam.. 	 Aoplicant 
(B' Advocate Shri M.R.Ra,jendran Nair) 

Vs. 

11 	 Union of ihdia, represented :by its 
Secretary toGovernrnentof India, 
Misty of Comunicat -ions, New Deini 

Bhaat Sanchar Nigam Ltd., reoresentedby 
• 	the Chief General Manager. Kerala Circle, 

Trivandrum. 	 . 

. The General Manager, Telecom District, 
Kottay4m-685 001. 	 Respondents 

(By Advocate Shri T.C.Krishna, ACGSC) 

O.A. 108/01: 	. 	 ,. . 

• 	 K.Madhavan.... . . 	 . 

Chief Section Supervisor, 	. 
Office of the General Manager, 	. 	. . 
Telecom, .Kollarn. 	 . 	 .... Applicant 

• 	..,. (By. Advocate Shri Sasidharan Chempazhanthiyil) 

Vs 

1. 	General Manager, ., 	. 	. 	. .. 
Telecom Dstr,ct, 
Brarat Sanchar Nigam Ltd , Koilarn 



.. - 

.6. 	 I  

2. 	DiiectOr General1 Telcqm District. 
• 	. 	Bharat Sanchar Nigam Ltd. 1  Ne% Delhi. 

.3. 	Union of India represented by its 
• 	. 	. Secetary, Minitry of CommünicatiOflS 	.• 

• 	 New Delhi. 	 . 	. 	. . 

4 	Bharat Sanohar Niqám Ltd. , represented by 

ts Chafrman. New Delhi.. 

P.Moharnrned Basheer, Senior Teleom. 
Office Assistant (C). Office of t.he 
General Manager; Telecom 
Bhara€ Sanchar Nigam Ltd., 
Koliam. 	. 	 Resoondents 

• 	(By Advocate Shri P.,Vijayakumar, ACGSC(R.14)) 

O.A.i10/01: 

K.K.LakshmL W/o Ganadharafl,. 
Chief Telephone Supervisor, 	 . 

• 	Auto Exchange, Kottarakara. 	 Applicant 

(By Advocate Shri Sasidharati ChemazhaflthiYil) 

• 	Vs. 	 . 

1. 	Gèeral Manager Teleco District. 
Bharat Sanchr Nigam Ltd., Kollam. 

2.: 	Director General, 	. . •. 
Bharat Sanchar NigänLtd.. New Delhi. 

Union of India represened by its 
Secrétàry, Ministry of CommnicatiPflS, 
New Delhi. 	 . 	 .• 	 . 	• 

Bhar.i; Sancha Niam Ltd.. 1-epresented 
• 	 by its. Chairman, New Delhi. 	 • ••• 	• 

• • 
	5. 	P. KOmana. senior Teieáom Office, 

Assistant.(P). Office .Qf the Sub 	. • 
Dvisiorial Engineer (TD& MDF), 
Kollam. 	 • 	 Re600{eflt 

(By Advocate Shri M.R.Sureh, ACGSC (R.1-4) 

• 	O.A.111/01:, 	• 	 • 	 . 

S. Karunakaran I 
Chief Telehone Supervisor, 	 •. 	 • 

Office of • e Djvisional.Engifleer, 	•• 

Phonès (Intérnl), }ottarakara. 	• . 	Appliqaht 

(By . Ad'siocate •Shri Sasidharan C .hempE3zhaflthiyil) 

Vs.. 	: 	• 	 • 	 • 	• 
I 	 •• 	}. 	 . 	 • 	 • 

ç 	tj( 	. 	. 	
)• 	 . 	 . 

A. 	 • 	
.•c, 	 • 

•••7 	
i1J 	• 	

0 	 • • 



-I 

General Manager, Telecom District, 
Bharat Sanchar Nigam Ltd.. Koilam. 

Director General, 	 : 
BharatSanchar Nigam Ltd. New Deihi. 

3; 	Union Of India represented by its Secretary. 
Miis,ry of Communications, New Delhi. 

4 	Bhrst Sanchar Nigam Ltd. represened by 
its Chairman, New Delhi. 

5. 	K.Rajan, Sènior.Telecom Office Assistant(P), 
Office of the Sub Divisinal Engineer 
(TO & MDF), Koflam. 	 Respondents 

(3y Advocate C.Rajendran, SCGSC 	.1-) 

O.A.2.20/01: 

1. 	PK Krishnan, Grade IV, 
Senior Telephone Supervisor, 
Bharat Sanchar Nigam Ltd., Muttom, 

2. 	K.A.Veiayudhan, GradeIV, 
Senior Telephore Supervisor, 
Bharat Sanchar Nigam Ltd..,  
Puthencruz•. 	 Applicant 

(By Advocate Shri PN Purushóthama Kaimal) 

Vs. 

1. 	Union of India røresented by Director General, 
Bharat Sanchar Nigam 
Ashoka Road. Sanchar Bhavan, New Delhi. 

2 	The Chief General Manager. 
Bharat Sanchar Nigam Ltd.. 
Kerala, Telecommunications.. 
TFirUvaranthaburam., 

3. 	Principal Gnerl Manager. :L.ecom; 
Bharat Sanchar. Nig-am Ltd. 

,• 

Cochiri-.16. 	 Rësponderts 
• 	(By Advocate Shri C.Pajendran, SCGSC) 

O.A221/Ot: 

	

• 1. 	P.K.Sekhara, Grade IV, 
• 	• 	Chief Technical Supervisor, 	 • 

Bharat Sanchar-  Nigam Ltd., Vyttila. 

2. 	-. K;M.Chandran, Grade IV, 
Chief Tecrnica1 Super/ sCOr-, 

Bharàt Sanchar Nigam Ltd., 	- 

	

- 	Vyt.tila. 	 Applicants 
(By Advocate Shr -i P.N.Purushothama KairnalY 

/ 	 ..• 



Vs. 

Union of Indi repesented by Director General, 
Bhart Snchar Nigam Limited. 

• 	 Ashoka Road, Sanchr Bhavan,NeW Delhi. 

the Chief General Manager, 
Bharat Sanchar Nigam Ltd.1 
Kerala TelecommunicatiOns ,  
ThiruvananthapUram. 

Principal General Manager, Telecom, 
Bharat Sahchar Nigam Ltd., 
Cochin-16. 	 Respondeflt 

(By Advocate Mrs. Chitra, ACGSC) 

• 	O.A.311/01: 

TV.Nalifli 
Chief Telegram Master, Grade 1V, 

C.T.O., Kochi16. 	 AppliCaflZ 

(By Advocate Shri p.N.Purushotbama Kaimal) 

Vs. 	 S 	 I 

Union f India reresented by Director 
Nçu 	LL,a. I 

Ashoka Road, Sanchar Bhavan, New DelhL • 

The ch -r. 	'era 	ir:r, 
Bharat Sanchar Nigam Ltd., 
Kerala Telecom munications, 
ThiruvananthapUram. 

Principal General Manager, Telecom 
Bharat Sanchar Niqam Ltd., 
Cochin-16. 	 ReondentS. 

(By Advocate Shri C.B.Sreekumar,ICGSC) 	S 	 .• 

- - 	
The application having been heard on 20thMarCh 2002 
the Tribunal on the same day delivered the following: 

/ 



The facts and the question of law involved, in all these, 

cases are similar and .therefore,these cases cire beinghear.d and 

disposed of by thiâ common order. . 

.2. 	All these cases are thefàll out of the order of. the 

Central Administrativ.e Tribunal Ahmedabad Bench, in 0.A523/96 and 

the lettet dated 5.9.97 issued by the Chief General Manager, 

Te1ecom Kerala Circle on the basis of the above said ruling of: 

the Ahmedabad Bench. The applicants in all thesecases•beionging, 

to SC/STs who had been promoted to Grade IV of 8CR. have beenby 

the impugned order in .these cases reverted on the basis of the 

ruling of the Ahmedabad Bench of the Tribunal as aforesaid. The 

applicants challenge these orders in these apolications on 

similar grounds. The facts in the individual aoplications are 

stated as under-: . .. . 

O.A.1347/2000: 	. 	 . 	 .. 	 . 

3. 	The applicants .1 and 2 were promoted w.ef., 	30.11.90 to 

Grade IV of BCR and the aooiicant. No2 was promoted w.e.f. 

1.792. Whil,e they wëre.continu -ing thus on the promoted pQst 

they were served with the impugned,o\rders A4 and A5 reverting. 

them to 8CR Grade III on. a review of the promotion to Grade IV of 

8CR conducted as per Depài -tment of Telicommunication's (DOT. for 

short) letter dated 8 9 99 	,gqrievd by this the apiicants 

have filed this applicaton seeking t 	set aside A-4 to the 

extent it affects the aoplicants 1 and 2 and A5 as it affects the 

= 	. 	...! 	 . 	. 	. 	. 	 . 



• 
applicant No, deiaririg that the apoliqantS have every right to 

cOntiflU& in tne ooac of Grade IV of 8CR. 

the 
4. 	The re on.eflt5 i their rooly statemert contend that  

Ahrncahd Beh o t.e Tribuna in •O.A.623/9 dated 11.4.97 seek 

to :.!stifY zoe impugned order on tLeroUfld that Ahmedabad Bench, 

has hid that thcpririciOleS of erveiOfl is not aoplicable for 

placement in the Grade IV 8CR as the sameis ot a promotion and 

the impugned order have been issued in terms of DOT'S letter 

directions of the Tribunal; It has also been 

dontended that the High Court of Gujarat has upheld the judgement 

of the Ahmedaad Bench. 

0.A. 120/OO 

5. 	The •ajlicant, a nember ciF the Scheduled Cate communitY 

was promoted to Grade IV of 8CR w.e.f. 	
1.1.95 by giving the 

benefit oi reservation. 	-
Aggrieved by the impugned order• dated 

4.1.0 reverti,i- the ap1icant:frOmGradeI'' to Grade 
lit on a 

review .of the promotions to Gr ade iv pursuant to the DOT's iette 

dated 22.8.97 on the -b.isis of the judgement of the Ahmedbad Bench 

of the Tribunal in O.A..No.623196,-the applicant has filed this 

application seeking to set aside A-I dated 4.12.2000 and R-1 

'etter dated 22.8.97 c.n the basis of whjch the imougned order A-i 

was issued; 

6. 	The responent6 in their reply statement seek to justfY 

t he impugned action on the ground that the placement in the 

higher scala of 8CR does not amount to promotion calling for 

held by the Ahmedabd 
observance of the wo:-st system as has been  



., 

Bench of the Tribunal in O.A.623/96 which has been Uphel.d by the 

Hon'ble, High. Court of Gujarat and as the'Hon'ble High Court of 

•  Kerala has also in the ruling reortécF in NG.Prahü and another 

Vs. The Hon'ble Chief J u s t i c e ad otherr (1973 Lab IC 1399) held 

that placement in a higher sc&le does not. amount to ormotion 

warranting reservation for that. There is no merit, in the claim 

• of the qpplicant . for placement in Grade IV of 8CR promotiQn which 

cells for adjudication. 

0 A 129112000 

- 7. 	The applicar1t a member of the Scheduled Caste community 

was promoted to Grade IV bf 8CR w.e.f.. 	•3011.9Qgivinc the 

benefit of reservation. 	He.is aggrieved by the impugned order 

dated 4 12 2000 (Al) by which he has been reveed 	His 

representation against the reversion was reectd v A7 oer 

•  placing reliance on the letter of the DOT dated 8.897 which was 

issued in comiiance, with t h e .3udgemnt of the Ahmedabad Bench of 

the the 'eit al Adrni ni strat ye Ti buna I The appi cart has 

therefore, filed thisapplication chaliengin A-I to the extent 

it affects, him as also the A-7 orders  

8. 	The respondents intheir reply staternetit seek to justify 

the impugned action on the ground that the placement in the Grade 

IV of 8CR does not amount to prolotion as has been held by the 

Ahmedabad Bench of CAT in 0.4623/96 which has been upheld ,by the 
• 	 ' 	 • 	 • 	

0 	 , 	 , 

Hon'bie High Court of Gujarat 	It has also been contended that a 
I' 

Full Bench of the Hon'ble high Court of V'erala in N G Prabbu Vs 



.12. 

Chief 	Justice (1973 Lab IC 1399) has also observed that  

upgradation to a higher pay scale does not amount to promotion. 

The respondents contend that the applicant is not entitled to the 

reliefs souqt. 

0;A.1302/00: 

The aoplicant who belongs to Scheduled Tribe community •was 

promoted to Grade IV of BCR w.e.f. 	1.1.95 giving her the 

• 	benefits of reservtion. While so, the impugned order dated 

• 	4.12.2000 was issued reverting her to Grade III. Aggrieved by 

that the apli.cant has filed this application seeking to set 

aside the A-5 order to the extent it affects her declaring that 

he is entitled to cbntinue in Grade IV under the 2nd respondent 

and for a direction to take action accordingly. 

The resoondents in their reply étatement seek to justify 

the impugned action on the ground that the placement in Grade IV 

not being a promotion as has been held by the Ahrnedabäd.Bcnch in 

0.A.63i9 Whrh has been upheld by. t.ne HorYbie High Oourt of 

Gujarat, the actio has been rightly taken. 

0A.1321/2000: 

11 	The applicant belongs to Scheduled Tribe community was 

promoted to BCR Grade IV w.e.f. 1.1.92 giving her the benefit of 

reservation. She is a9grieved by the impugned: order dated 

4.12.2000 reverting her to Grade III. The aplicatit has, 

therefore, filed this applicaton see-ing to set aside the 

/ 	 .•...•. 	 .• 	 .• 



.13. 

impugned order to the extent it - relates to the applicant and for 

a declaration 'that she is entitled to be continued in Grade iv 

and for, a directio n to the respondents 	to 	take 	action 

• 	accordingly. 

12. 	The respondents seek to justify 	imougned order on thea 

ground that the placèmnt of the applcant in Grade IV not being 

a promotibn 	she was not entitled to' 'get the 'benefit of 

reservation 	that the point has been ciarified.by the Ahmedabaa 

Bench oft.he Tribunal: in O.A623/96 which has been upheldby the 

Hon'ble High Court of' 'Gujarat 	nd that the imougned order is 

unexceptionaL  

b.A.1'32 2 / 200'O:  

13. 	The 	
applicants I & .2 belonging to Scheduled Tribe 

community were promoted wef. 1,19.3 and 1.4.95 reepectiVei.Y 

giving th , benefit of resevatiCfl. , have filed this application 

chaiiengin t,eorders dated 23.102000 (A5), A6 and A7 order 

dated 27;11.2000 'by' which they were''reverted to Grade III frOm 

'Grade IV. They have filed 	hi s ap 't licatiOfl. challenging these. 

orders and for a declaratiofl that they are entitled to continue 

in the pOStof Grade-IV BCR. • • 

- In the reply statement the respndents seek to justif the' 

imuged 	orders on -the - round that the, placement • of 
tflf.. 

applicants in Grade IV BCR.are nOt being a promotiOfl the ,rSte!' . 

for reservation was not':aplicabie, as has been held by the 



14. 	 . 	 .• 

Ahmedabad Bench of the CAT in O.A.6,23/96 aid therefore., the 

irnugned action taken. in implementation of the above .judgement 

áannot be faulted - ' 

O.A.1330/2030: 

the applicant a member of the Scheduled Tribe was oromoted 

to Grade IV BCR w.e.f.1.1.92. ' Aggrieved by the order dated 

4/12/2000 by which she has been reverted from the post of Grade 

IV of BCR to Grade III, she hãs.filed this application seeking to 

set aside the imDugned order A-5declaring that she is entitle.d 

tO be continued in Grade IV and to direct the respondents to take 

action accordingly.. 

The respondents in their reply statement, contend that the 

p,lacement of the apolicant in Grade IV was not a promotion and 

therefore, the principles of reservation was wrongly applied in 

view of the judgernent of the Ahmedabad Bench of the CAT in 

0,A.623/96 which have been upheld by the Gu,jarat High Court, the. 

action has been rightly taken. 	'It has been further contended 

that the above ation is supported by the ruling •of the Full 

Bench of the Hon"ble High Court of Kerala in N.GPrabhu and 

another Vs. Hon'ble Chief Justice and others (1973 Lab IC 13991. 

O.A.1335/00 	 . 	. 	 . 	. 	. 

The applicant a member 'of the S.T. was granted Grade IV 

(Chief Telephone Supervisor) prorntion w.e.f. 	1.7.95 ..by order 

dated 29.3.96 giving the benefitof reservation.Purportedly in 

• implementation of the judgment of the Ahmedabad BenOh of the 



.15. 	f 

C.A.T. in O.A.623/96 , the aopiicant.ws on noticeto show cause •  

why she should not be reverted as she was not .iigib1e for 

promotion to Grade TV w.e f.7 95 submitted ner explanation 

against the proposal and also made a reprsentation AS to the 4th 

respondent,. However referring to letter dated 8.9.99(A3) of the 

of the DOT the impugfled order dated 4.12.2000 has been issued by 

the second respondent reverting the applicant to Grade .111. 

Aggrieved by this.-the apDlicant hs 'filed the 0.A seeking to 

quash-' Annexure A9 to the exteht it affects her, declaring that 

the applicant is entitled to continue in Grade IV and for ,  

r'ecessa"-y direction to the resoondnts 

• 	 18. 	The respondents seek.to justify the impugned orders on the 

basis of the decision of the Ahmedabad Bench of the Central 

dminist -atve Tribunal in 0 A 623/96 whicn has been upheld by 

the Gujarat High Court 

O.A.8/2001  

1.9. 	. The .abpiicant who joined 'the service on 25.1.1966' was 

granted TBOP and BCF and was later -oromdted to Grade IV of BOR on. 

1.1.1994. On the basis of -  the instructions contained in DOT 

letter dated 8.9.99.jn purported implementationof the directions 

contained in the orderof the Ahmédabad Bench of the Central 

.'\dministrative Tribunal in O.A. 62.3196 which was confirmed by 

the Hiah Court of Guja -at. the third resoondent issud Ahnexur 

• . 	- / A 	dated 18.12.2000 revertind the • oolicant from Grade IV to 

Grade IlL •. Agrieved by that the aoplcnt has filed this 

• 	 . 	 . 	 - 
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aopiication seeking to quash Annex.ureA1 to the extent it affects. 

him and for a declaration that he is entitled to continue as 

Grade IV and for direction totherespondeflts to allow him to 

cotiflue as Grade IV. 

The respondents seek to .iustify the imougned action on the 

ground that the Ahmedabad Bench of the Central Administrative 

Tribunal in O.A. 623/96 have held that the roster on reservation 

would not apply in the matter of placement from BCRGr.iII to 10% 

of BCR Gr.IV. 

O.A. 108/2001 

The applicant belonging to Scheduled Caste community was 

granted 8CR promotion toGrade IV with effect from 1.1.1996 by 

•order dated 29.12.1995: Annexure Al). 	On the basis of the 

judgment of zh Central Administrative Tribunal, Ahmedabad Bench 

in O.A623/96 i ,41th, M.A.No.660/96 declarinc that reservation is 

not applicable to SC/ST candidates for promotion to Grade IV 8CR, 

the first respondent issueda noticedated 31.8.2000 (Annexure 

A2) proposing to revert him to Grade III.The applicant submitted 

• a representation In reply to his representation he has 

received the memb dated 11.1.2001 informing him that a favourable 

decision could not be taken on his reoresentation as no re'ised 

• instruction had been received fromthe DOT. He was also served 

• 	. 	ith.an order dated 11.1.2001 	(Annexure AS) by which he was 

• 	 •• •' 

•1 
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reverted to Grade III with immediate effect. 	Aggrieved the 

applicant has filed this application challenging the imDugned 

orders.. 

The re,soondents have filed a rely statement seeking to 

justify the impugned orders relying on the order of the Ahmedabad 

Bench Of the Central A,dministrative Tribunal in .A. 623/96. 

O.A.110/2001 	 - 

The applicant a member of Scheduled Tribe was P  oromoted to 

Grade IV of the BR with effect from 1.1.1994 by order d.ated 

24.10.1994(Annexure Al) giving her the benefit of reservation. 

Pursant to the orders of the DOT dated 22.8.1997 and 8.9.1999 on 

the basis of the judgment of the Ahmedabad Bench of the Cental 

Administrative Tribunal in O.Aft 	623/96 a show-cause notice 

(Annexure A2) was served on the applicant proposing to revert her 

to Grade III of the 8CR. 	The 	applicant 	submitted 	her 

representation opposing the proposed action. She was served with 

a memo dated 11.1.2001 of the first respondent informing her that 

a favourable decision pn her representation would not be taken as 

aso the order of the same cfat-e r9vertin her to Grade III. 

Aggrieved by that the applicant has filed this appli-cation 

seeking toset aside the impugned orders. 

The respondents seek to justify the impugned orders 

7 	pibinreliance on the judgment of-the Ahmedabad Bench of the 

CentralAdministrative Tribunal in O.A. 623/96. 
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O,A. lii /2001 

25. 	The applicant be1.oninq to Scheduled Caste was promoted to 

Grade IV of , 	with effect. from 1.7.1993 by order. dated 

24.10.1994(AflfleXUre Al) giving hithe benefit of reservation. 

While so, the áoolicant was served with a notice Annexure A2 

proposing to rvert him to Grade 111th purported implementation 

of the ,judgment of the Ahmedabad Bench of' the Central 

Administrative Tribunal in O.A. 623/96 . The applicant 

.submjtted his reply Annexure A3 opposing the proposed action. 

However the first respondent has 'issued, the impugned order dated 

11.1.2001 reverting the applicant to Grade III . Aggrieved the 

applicant has filed this application seeking to set .asid the 

impugned order Annexure A4.. . . 	. 

• . 26. 	The respohents seekto justify the impugned action on: the 

grot.ind that the reservation for Scheduled Caste/Scheduled Tribe 

is not aoplicab'le to Grade 1-V pomotion as has been he]d by the 

Ahmedabad -nch of the Central.AdmiñistratiVe Tribunal in O.A.  

523/96 	 . 	- 

O.'A'. 220/2001 

'27 	The first applicant was promoted to Grade IV 8CR, from 

30.11.90(Annexure A) and the second applicant was promoted to 

Grade IV 8CR with effect from' 1.7.1994 by Armnexure A2 order.  

They. 'iere promoted applying the reservation roster. Aggrieved by 

the 'oder dated 31.1.2001' (Annexure AS) 'by which in purported 



implementation of the ,judqment of the Ahmedabad Bench of the 

Central Administrative Tribunal in O.A. 623/96 they were' 

revertedto Grade IV. They have filed 'this application seekinq 

to set aside the impugned Orders, 

28. 	The respondents seek to justify the impugned action On the 

ground that the Ahmedabad Bench of the Central Administrative 

Tribunal has held that roster for reservation does not. apply for 

placement in BCR Grade IV. 

0 A 221/2001 

29 	The first applicant was promoted to Grade IV BCR with 

effect from 1.192 by Annexure Alorder and the second applicant 

was promoted to Grade IV with effect from 1.7.1994 by Annexure A2 

order. Aggrieved by the order dated 22.12.2000 of the third 

respondent reverting them ' to Grade III in purported 

• 	implementation of the. judgment of the Central Administrative 

Tribunal, Ahmedahad Bench in O.A. 623/96 	the applicants have 

• 	filed this aiicat.ion seeking to set aside the impugned order. 

30. 	The respondents in the reiy statement seek to justify the 

impugned action on the basis of' 'the judgment of the Central 

Administrative Jribunal, Ahmedabad Bench in O.A. 623/96. 

0.A.311/2001 

31 	The applicant belonging to Scheduled Caste was placed ifl 

the Grade IV of the BCR with effect from 30.1'1,90 . by order dated 

• 	1.68.91 (Annexure Al) giving her the • benefit of reservation. 
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Aggrieved by the iiipugned order dated 27.11.2000 (Annexure A4) by 

which she is r&verLed to Grade 111 on the basis of the letter of 

the DOT dated. 89.99 the applicant has filed this application 

seeking to set aside the irnpughéd, orders. 

The respondents seek to justify the impugned order on the 

ground that the. Ahmedabad Bench of the Central Administrative 

Tribunal in O.A. 	623/96 has heid that the reservation roster 

does not apply to Grade IV promotion. 	 . 

We have perused the pleadings in all these cases and have 

heard the learned counsel on either side. The short question 

that calls for adjudication in these cases is whether the 

elevation to Grade IV. of BCR is a prOrnotioh which attracts the 

roster communal reservation. The Ahmedabad Bench of the Iribunal 

in O.A.623/96 held that the elevation to . Grade IV of BCR not 

being an apointment to a higher post, is not a promotion and 

therefore, the principle of reser,'ation 	s inapplicable. 	The 

judgemerit of the Ahmedabad Bench of the Tribunal was upheld by.  

the Hon'ble.High Court of Gujarat in OP.No.685/99. 	As the 

Barigaiore Bench of the Tribunal did not agree with the view taken. 

by the Ahmedabad Bench of. tAT, the issue was referred to a Full 

Bench of the Tribuna1. 	The Full Bench of the Tribunal - in 

M.t.Rajaram Naik,and Other's Vs.. The Additional Director, •CGHS 

Bangalore and others and in other cases considered the issues 

referred. One of the issues referred to the )rr Rrh' 

e 

"Whether placement in.10 per cent 8CR (Gade IV) 
as per the scheme dated 16.10.90 on the basis of seniority 
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in basic grade amounts to promotion and if soc whether 
reservation for scheduled castes and scheled tribes in 

those 8CR Grade-IV posts is not . applicable?" 

34. 	The 	Full 	Bench 	answered., to these point$ in the 

affirmative. While reaching that tonclusion the Full Bench 

considered the ohservatonS of the Hon'bie Supreme Court i.n 

various decisions on the issue. The Full Bench took note of the  

cbservations of the Apex Cout in State of Rajasthan Vs. Fateh 

Chand Soni (1999) 1 SCC 52), the Apex Court observed as follows: 

"The High Court, ir our opinion, was not right in holding 
that promotion can only be toá higher post in the sevice. 
and appo.intent to a higher scale of an officer holding 
the same post does not constitute promotion. In the 
literal sense the word 'promot&.meaflS "to advance to.a 
higher position, grade, or honour". So also 'promotion'. 
means "advaflcement or preferment in honour, dignity, rank, 
or grade", (See Webster's Comprehensive Dictionary! 
internationalEdn.,. P.'1009) 'Promotion' thus not only 
covers advancement to higher position or rank but also 
imolies advancement to a higher grade. In service law 
also the expression oromotion has been understood in the  

wider sense and it has been held that promotion an be 
either to a higher pay .sca]e..or to a higher post." 

35 	The Full Bench also noted that, the Constitution Bench of 
 

the ADex Ccurt:in Rmprasad vs.D .K.Vijay and others(AIR 199.9 SC 

3563) referred to review the principle laid down in Fateh Chand 

Soni"s case. It was on the basis of the above authorities that 

the 'Full Bench held that the olacement in 10% 8CR (Grade IV) as 

per the. scheme dated 16.10. '1990 on the basis of seniority in 

basic grade amounts to prOotion and therefore sreservatiofl for 

SC/ST is applicable to such promotion . We are of the view that 

the Full Bench has settled the issue to.be  followed by all the 

Benches of the Centra) Administrative Tribunal. . 

36. 	The learnd counsel of the responderts referred us to the 

ruling of a Full Bench of the Kerala H'qh Court titled N G PraDhu 



V. 

.22. 

and anOther ,vsThe Hon'ble Ciief Justice and others, reported in, 

• 1973 Lab I..C.. 1399. The Hon"bie Hiqh Court in 'that cse was 

considering whether nomination of a Senior Stenographer to the 

Selection Grade was a promotior in terms 'of dfinition of 

• 'promotion in the I:elevat,t ruie. 	The facts of this case are 

• entireiy different and the riles considered aréais o different.. 

Therefore, the decision of the Larger 'Bench Of'the Tribunal 

following the decision of the Apex Court mV Fateh Chand Soni's 

case that roster for reer"ation h&s to be applied for placement 

in the Grade IV 8CR is bound to'be followed by all the Benches of 

the rribunaL' •' , ' " 

In the light of the abov'o discucion, we "find that the' 

impugned orde's in all' 'these cases, are unsustainable, 	We - 

therefore, allow these appications 'setting aside the imQugned 

• orders to the extent they affect 'the apQli'cant. declaring that 

the applicants were entited td continue in the Grade IV of 8CR 

• on 'the basis of their' croniotjons •giving.them the benefit of. 

reservation. 

In O.1'.i29'/o as the'aoplicant has. since been retired 	the 

resoondents are directed to treat, that the applicant to have 

continued in the GradE IV 8CR and to make ,ayailabieto him the 

'arrears of cay and allowances ad 'enhanced pensionar' benefits, 

3E3. 	In 3A.No.1290/00 and 1291 1 *30 as there was 'no .  interim 

order of .'s'tay, ' the ap1jcant -was 	'everted. 	Respondents are 

the:efore directed to re i nstate t 	onlic't -  in the Grade IV 3CR 

as if the imPugned order did not take effect and make, available 

'to him the arrears of pa and allowances. 	• . 	 -' 

- 



40. 	The above directions shall be complied with with4n a 

periOd of two months fronf the date of receipt of a copy of this 

order. No'.costs. 

• 	. 	 D.ted the 20th Marh 2002.. 

Sd!- 	 Sd/- 

T.N.T.NAYAR 	 •. 	 A.V.HARIDASAN 

ADMINISTRATIVE MEMBER ' 	 VICE CHAIRMAN 

rv/n.j 

• 	 APPENDIX 

O.A.1347/2000 

Applicants' Annexures : 

A-i: 	True photocopy of the order No
; TF/ST-86-BCR/90 

• 	 oromoting 1st and 2nd applicants to the post of 

• 	 ; 	rade IV. BCR dated 25.2.91.. 

A-2: 

	

	True photocopy of the- order NO.STA/30-25/R19S/94 
issued from the office of the 2nd respondent dated 
5.9.97. 	 . 

• 	3. A-3: 	True photodop-Y of the order No. 
.22-6/94-TE.II 

- issued by 1st. respOndent dated 13.2.97. 

A-4: 

	

	True 	photocopy 	of 	the 	reversion • order 
No. 1C/St.8-6/B0R/2000 • issued to 1st and 2nd 

• 	 aopiicants from Office of tho 2nd respondent ciated 

• 	 2,i0.2000. 	. 

A-5: 	True- -photOcopY 	of 	the 	reversion 	
order .  

• 	• 	• • 	 No.ST.737i8CR/10%/2000/ issued to 3rd apol-icant 

• from Office of the 2nd respondent dated 28.8.2000, 

• 	Respondents' AnnexureS 	 • 	 • 	- - 

I 	R-2A 	Photocooy of the oraer in 	0 A 623/96 	dated 

11.4.1997 of-the CAT, Ahmedabad Bench. 

•2. R-2B: 	Photo copy of the order NO.22-6-/94-TE.II. dated 
-13.12.1995 of the Ministry of Communi-catiOflS. New 

Delhi. 	•- 	 . 	 . 	 . 

- 	
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0.A. .1290/2000 	. 	 . 

Applicant's Annexures:  

A-i; True 	copy of-the Order NO.ST.BCR/i0%/Pt./14 dated 
4.12.2000 issued by 	the 	3rd 	respondent 	to 	the 
applicant. 

A-2: True 	copy 	of the Me..o 	oST-i030/BR/Tech/III/41 
dated 	25. 11 . 98 	issued 	by 	the 	Deputy 	General 
Manager(Admn), 	Offie 	of 	.h3 	enéral 	Manager, 
Telecom District, 	Trivandrum to the applicant. 

A-C: True cony of t h e V em 	NoST 654/Tèch/10%/16 	dated 
8.8.2000 1 	i.sued 	by 	DC 	(Admn). 	Office of the 
3rd respondent to. the applicant.- 

.4. 	A-4: True copy of 	the 	representation 	dated 	4.9.2000 
submitted'b" the applicant to the 3rd resporidn'. 

A-5: True 	copy 	of 	the 	representation dated 4.9.2000 
submitted by the applicant to the let respondent. 

A-6: True cdpy of the Letter No.BT-BCR/10%/Pt/11 	dated 
4.12.2000 	issued 	b' the DGM (Plg& Amnj, 	Telecom 
District., 	Trivandrum23 	to the applicant. 

Respondents' Annexures: 	. 	 . 

R-1: True copy of letter. No22-6/4-TE-II dated 22.8.97 
issued, by 	the 	DOT. 	. 	. 	. 

R-2: 	. True 	copy. 	of 	.Judgement 	in0.A 	No.623/96 	by 
Abamadabad C.A.T. 

13-3: True . cocy 	of 	Judqe'rnent. 	in 	1987(4) 	ATC 	 0-y 
C.A.T. 	jabalpur Bench. 

R-4: True copy of the Judqement. in 	1973 Lab IC 1399 	by 
Kerala High Court. 	 . 	. 

5 	R-5: True copy of the 	itter No22-6/94-T'E 1i 	issued by 
DOT, 	New 	Delhi. 	 . 

O.A. 	- 1291/2000 

•Aoplicant's Annexures: 	. 

1, 	A-i: True, copy of the Order NO.CT.BCR/iO%/Pt.. /14 dated 
4.12.2000 	issued by. 	the 	'3rd 	respondent 	to 	the 
appFcant. 	.. 

2. 	A-2: True 	copy 	of 	the Memo Nc.ST-'.1030/90-92/95 dated 
-',22.4.91 issued.by the Divisional 	Engineer 	(Adrnn). 

Office of the Telecom District Manaqer, 	Irivandrurn. 
- to 	the 	appi i cant... 
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SAppllaant's Annexures:. 

3. 	A-3: True 'copy of theMemb No.ST 654/Tech/10%/17 dated 
8.8.2000: issued by the 0GM 	(Admn), 	Office 	of 	te 

3rd respondent to the apolicant. 

4.' 	A-4: True 	coy 	of 	the representation dated 21.8.2000 
'submitted by the applicant to the 3rd respondent. 

5 	A-5: True copy of the 	repesentstiOfl 	dated 	1 .8.2000 

submitted by the applicant to the 1st respondent.. 

A6: True 	bopy 	of 	the representation dated 1.9.2000 

submitted by the 	ppiicart to the 3rd respondent. 

A7: True copy of the Le1t.er No.ST - BCR/1'0%/Pt/ll 	dated 

4.12.2000 	issued 	by the DGM (Plg& Amnj, Tiecom 

District,' Trivandrurn-23 to the applicant 

Respondents' . Annexures:  

•' 	

' 	 1. 	-1: 	. Tue ' copy 	of 	'the 	DOT 	'etter. 	dated 	22.8.9 

No.STA/30-25/Rlgs/9& 	' 

2. 	. 	R-2: True . cop,y 	of 	Judgement 	of 	the Hon'ble Central 

Adrnin.istrative TribunaL 	Abamadabad Bench. 	in O.A 
• 	 . 	

. No.623/96. 	 •. 	 . 	 " 

3; 	R-3: True 	copy :f 
	the 	order 	Of 	DOT 	dated 	8.9.99 

'No.22-6/94-TE 	111. 	 : 

A.1302/2000 

Applicant's A'nnexures:  

1 	AL1: True 	copy 	of 	memorandum 	. NoKL/TR/5-3/13 

c.1..1994 of the Govt.of 	India, 	Indian 	Posts 
• 	 . 	 . 	 •. and Telegraphs' Department. 	 ' 

2; 	A-2: rue. 	copy 	of 	memo 	No.ST/CR!10%!Genl/1O/ 95  

d1.29.3.1996 of. the 2nd 	respondent. 

• 	3. 	A-3: True 	cop:;' 	of 	memoranduni 	. 	NO.'ST/BCR/10%!99/18 
• 	 ' 	 . dt.8.8.2000 of the. 1st resppndent. 

A-4: True ' copy 	of 	the representation dt.23.8.2000 to 

the 	1st 	respondent. 	 . . 	 . 	 . 

A-S: 	. True, 	copy 	of 	letter 	NO.ST/BCR/10%/Pt!1'l 

dt.4.12.2000 Of the 	1st; respondent.  

6 	.A-6: ' 	True, copy, 	o 	the 	basic grade seniority- list as 

'obtaining, on 	1.1.96. 	• 	 . 	 , 

7, 	'A-7: • 	 True copy of the model 	roster for promotion. 

3. 	A-8-: True 'copy of order No.Q-3127/PEN/8 • dt.23.8.94 	of 

the 2nd respondent. 	. 
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Resoondents Annexures: . 	 . 

R-i: 	True copy of the Order No..STA/30-25/R19S/94 dated 

5.9.97 -issued by the Asst. •. Director (Staff .  [). 

• 	Trivandrun. 	. 	 . 	 . 	•. 	. - 

R-2: 	Irue coo of the Judgernent ir OA No.623/96 WITH MA. 
• 	o.6G0./6 	ded 	11.4.97 	of 	the 	Central 

Administrative Tribun 	Ahamedabad 

3 	R-3: 	True CODY of the order dt24.387 of the Central 
Administrative Tribunal Jbaipur Bench. 

.4. R-4: 	True copy of the Jcment in 0.P.Nos; :4329 and 
• 0 
	 4.339 of 1972 dat;d i6.3.7 	of the Kerala. High 

• 	 Court., Full Bench. 	
0• 

o.A.1321/2000 

Applicant's .An.nexures:  

i. A-i: 	True ,copy of memo No.ST.BCR/10%/TOR/22 . dated 
8.8.2000 of the 1st respondent. 	. . . 	. 

A-2: 	True copy of the represntation dt.21 .8.2000 to 
-. . 	the 1st respondent. 	. 

3.. 

 

A. 	. . True copy of the gadatcn list of Telephone 
Operators (basic 	 as on 1.1.96- of the 

- 

	

	Secondary Switching Area birculted by the 2nd 
/ respondent. vide .NoST,563/T0/1/82 dt. 19.7.2000. 

4. A-4: 	True 	copy . of 	order 	No.ST.BCR/1O%/Pt/13 

dt.4.12..2000 of the 1st respondeht. 

5.. A-5: 	True op' of the order dt.-1 11497 i'nO.A No.623/96- 
• 	- . 	 'f t,h.Ahamedabad B'ënci of the C.A.T. 	• 

A-6: 	True copy of theModel Roster cadre strength upto 
- 	 13..- 	. 	 . 	 • 	 . 	 0 • 	 • 	 . 

• Respondents' Ahnexures: . 	• . 	• 	• . 

.1. 	R-1: . 	True copy of the order 0f'DOTdt..5.9.97. 	-. 

2; R-2 	True Copy of the order dated 11.4.97 of C.A.T., 
Ahamedabad Bench in 0.A.No.623/96 with M.A.660/96. 

S. R-3.: • 	True Copy of the ordr dt.24.3.84 of C.A.T., 
• 	. . 	• . Jabalpur Bench repdrt.ed in 198 (4) Administrative 

Tribunals cases-.  

4. .R-4: 	• True, copy of 	he • judgement (Full .Bench) of the • 
• 	. 	Hon'ble High Court of Kerala reported in 1 -973 	: 

C 1399 (V 6C 313) 	 — 

- 	 • 

- 	 0 	
0o 
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O.A.l322/2000 

Apolicarits Annexure .: 

A-i: True 	photocoDy 	of 	the order No.E.1/R1gC/BCR/226 
promoting 1st applicant to the cost of 	Grads 	IV, 
CR 	date'd .21l.97. 

A-2: True 	photocopy 	of the order No.E.35/79 promoting 
2nd applicant to the post of Grade IV 	BCR 	dated 
5.696. 

A-3: True 	photocopy 	of.the order No..STA/30-25/R1q/.94.- 
- issued from the àffic 	of the 2nd respondent dated 

• -5,9.97. 

A-4: True 	photocopy 	of 	the 	order 	No.22-6/94-TE.II 
issued 	by- 1st 	respondent dated 	1.3.2.1997.. 

A75: True 	photocopy 	of 	the 	reversion 	order 
No.TFC/St-8-6-BCR/.2000 issued to the let applicant 
from 	office 	of 	the 	2nd 	çesPondent 	dated 

• 23.l,0.0O0.  

'A-B: True 	photocdpy 	of 	the 	reversion 	order 
No.TFC./St-8-6-BCR/2000 issued to the 2ndapolicant 
from 	office 	of 	the 	2nd 	respondent 	dated 
23.10.2000.  

A-7: True 	cOpy 	of 	the 	notice 	of 	reversion 
No.ST/EK-262/29/Gr.IV/3 issued by 	3rd 	respondeht- 
to the applicants dated 27.112000. 

Respondents Annexuree: 	 . •.. . 

T'ue copy of the •judgrnent cassed by Cent,ral 
Administrative Tribunal, Ahmedabad Bencb in 
O.A.No.E23/96 dated 11.0497 

R-2: 

	

	True copy of the order No.22-.6/94-TE-II dated 
E.9.99 issued by the Department. 

O.A. 1330/2000 

Applicant's Annexures: 	. . 	 ., 

1. A-i: 	True copy ofmemo NoST-i030/11/52 dt.23.3.1992 of 

- the 2nd .  respondent. .. 	 - 	 . • 	 / 

1 	 A-2: . 	True 	copy' ' of 	memo 	No.ST.BCR/10%/TO/1/23 
dt.8.8.2000 of the let r€'pondent. . 	. 

A-a: '' True copy of the representaton dt.218.2000 to - 

	

- . 
	the istresp6ndent. 	 - 	• . 	. 	. 



- 
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Applicant's Ainexures': - 

4 A-4: True copy of seniority list of Telephone.Ooerators 
(basic grade) as or 	1.196 was circulated 	by 	the 

2nd 	repondent 	vide 	No.ST.. 	563/TO/1/82 

dt.19'.7.2000. 

5. A-5: cooy 	of 	'order 	io.ST;BCR/10%/Pt.i3 

• d.4.12.2000 of t-ha 	IsG 	rEsoondent. 

6. A-6: 	'. True 	cooy of the order 	inOA.No623/96' dt.11.4.97 
of the Ahamedabad banch of: the C.A.T. 

7. A'7: True copy of the '1.:.del 	Roster Cadre strength 	upto 
13, 

Respondents Aneues: 

 R-2A: Photo copy of the order dated 22.8.97 of the Deot. 
• of 1'elecommunication.' 

 R-2B: Photo cony of the order in OA 623/96 dated 11'.4.97 
• of the'C.A.T Ahmedabad Bench. 

 R-2C: PhotQ cooY 	of 	tho 	order 	in 	T.A. 	139/86 dated 
24.3.87 of the C.A.T •Jabalpur Bench. 	 - 

R-2D: Photocopy of the order in O.P 4329 and 	4339/1972 
• dated 	16.3.1973 of the Kerala High Court; 

0  O.A.No.1335/2000 	 •0 	 0 

Applicant's AnneUreS.: 

1. A-I: True 	cooy 	of 	memo 	'No.ST/BCR/10%/,Gen./9/95 
• 0 dt.29.3.96 of the 2nr' 	respondent. 

2.. 2: True 	CQOY 	of 	memo 	No.ST.BCR/10%/T0/7/21 	dted 
8.8.2000 of the 2nd respondent 	

0 

3. 'A-3: True 	cooy of 	iettr No.22-6/94-TE.II dt.8.9.9 of 

0 
• the 3rd 	respondent. 	 0 	

0 

 A-4: ,True' copy of the 	-.reresontation' -dt2.8.2000 	to 
0 	

0  
the 2nd respondent. 

 

 •A-5: True 	copy 	of 	the representation dt..21.8.2000 to 
• 

• the 4th 	respondent.. 	
0 	 •• 

0 	

• A-6: 	- True copyof the order dt.1.1.4.97 	in O.A No.623/96 
'of- the Ahmedabád bench of th.e C.A.T. 

• 

0 

, 	
0 

• 

	

0 	 - 	 - 	 • 	 0 

	

- 	 • 	
0 	 - 	 0 
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Apolcant's Annexures: 

A-7: True copy of the seniority 	iit 	circulated 	with 
letter 	No.ST/563!TO / 1/82 	dated 	'19.7.2000of the 

• 2nd respondent. 

A-8 Truecopy of the Model Roster for a cadre strength 
ofl3. 	.' 

• 	9 	A-9: True 	copy 	of 	order 	No.ST.BCR/10%/Pt/13 
dt..4.12.2000 ofthe 	1st 	-espoident. 

Respondents' Annexures: 	 . 	• 

• 	 1. 	R-2A: Photocopy: of the order No.TA/30-25/Rigs/94 dated 
5.997 of the Chief General 	Manager, 	Trivandrum. 

2. 	R-2B Photo cby 	of 	the 	order 	in 	O.A. 	623/96 dated 
11.4.97 of the C.A.T., 	Ahmedaba.d Bench. 

3 	R-2C Photo 	copy 	of 	the 	oroer 	n- 	T A 139/86 	dated 
24.3.87 	of the C.A.T., 	Jabálpur Benh, 

4. 	R-2D: Photo 	cony of the judgement in O.P4329 & 4339/72 
dated16.3.73 of the Hon'ble High Court of Kerala 

O.A:8/2001. 

Applicant's Annexures 

1. 	A-I: True copy of the Meo 	No.E1/336/Coll.III/9 	dated 
i812 2000 	issued for the 3rd 	respondent.,, 

2.. 	A-2: True coøy 	of the Memn No.E-I/336/Col. 	1/54 dated 
- 21.3.95 	issued by the 	Assistant 	General 	Manager 

- (Admn),. 	Office 	of 	the 	General Manager. 	Telecom 
• District 	Kottayarn. 	• 

3. 	A-3: True cepy 	of 	the 	Order 	No.22-6/94-TB--lI 	dated 
13.12.95 	i'ssued. 	by the Director 	(TE), 	Department 
of Telecom District, 	New Delhi. 	

. 	 . 

Respondents Annexures: 	 . 

R-1: 	• 	 . True 	cocy 	. 	of 	the 	order 	of 	the 	Central 

Admintstrative 	Tribunal 	Ahemedabad Bench in O.A 
• • 623/96 with M.A 660/96 	dated 	11.4.97. 

R-2: 	: True copy of 	DOT 	letter 	No.22-6/94-TE-Il 	dated 

-. 8.9.99. 	. 	. 

/ 
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Apjlicant's ArnexureS 

.1. 	A-i: True cocy of order No.ST-G./Jus/Gradp IV/1/16 dated, 

25,12.1995 of the 	1st respondent. 

2. 	A-2 orcer No.S-A/Grazie 1V/TDS/28 dated True 	cooy 	rf 	 I- 

31.8.2000 	of 	the 	isi. 	r€oiden.. 

. 	 A-3: True c6y of the reoresentaton dated 0.9.2000 	to 

the 1st. respondent. 

4, 	A'-4: True 	copy 	of 	no Nc,.,E-1Rlgs/STBPS/11/37 dated 

1'1.12001 	of 	the 	1t 	rasondent. 

'A-5: 	' True.copy of 	memo 	No.E-1/Ris/STBPS/II/36 	dated 

11.12001 	of the 	1St respondent. 

A-6: True copy 	of 	the 	rder 	in 0. A. Nos. 	241 • 870 and / 

1022 	of 	1999 dated 	23.4.2000. 	. 

Respondents' Annexur'es  

1. 	R-1(a): True.copyQf orderHn OA'623/96 dated 	11.4.1997 of 

Hon'bie C.A.T, 	Ahrnedabad 'Bench.: 

2.' 	R-1(b) True' copy of 	letter No.,22-6/94-TE-II dated 228.97 
issued by Director' 	of 	Telecom. 	, New 	Delhi 	with 

covering 	.letterNo.STA/30-25/Riqq/94 dated 5.9.97 

of Assistant Director( 	Staff), 	Office 	of 	CGMT. 

Trivandrum. 	. 	.. 	. 	 .• 	 ,. 	. 	 . 

a. 	R-1(c): Letter ' No.22/C/C4.TE.II 	dated 	9.7.99 	isued by 

ADG 	(TE) 

4. 	R-1(d): Circilar 	No.2-6/94-TE 	dated 	3.9.99 	issued 	by 
Director Telecom,'Nev 	Delhi.  

O.A. 110/2001 

Applicant's Annexures 

•A1: 

	

	True' co'py of. memo No.ST-A/Gr.IV/T0s/22 dated 
'24.10.94 of the 1st respondent. 

A-2:' 	True Copy' of meino N.o.ST-A/Gr;IV/TDS/30, 	dated 
31.8.2000 of the 1st respondent. 	. 

	

A-3: 	True copy of the representation dated nil to the 
Deputy Genera] Manager, Kollam. 



a 

Applicants Annexures: 

A-4: True COPY of 	memo 	NOE-I/RigS/STEPS/II/38 	dated 
11 .1 .2001 	of 	the 	tst 	respondentS 

A-5: True 	cooy' 	of 	memo No.E-I/RlgS/STEPS/II/36 dated 
11.12001 	of the 	1st 	respon.dent. 

A-6: True copy of the orceof the CAT 	Bangalore Bench 
in 	0.A..Nos.241.870 	and 	1022 	of 	1999 	dated 

26.4.2000. 

Rsponaents-' .Ar.nexurs  

1. 	R-1(a): Order 	in OA 623/9 	dated 11.4.1997 CAL 	Ahmedaad 

Bench. 

.2. 	R-1(b): True copy Qf letter No.22-/94-TE 	dated 	22.8.97. 
issued by Director of Te-lecom With covering letter 
No.SAT/30.-5/RlQS/94 	dated 	at 	Tri'andrum 	the 
5.91997 	issued 	by 	O/o,.CGMT 	Kerala •.Cir,cle 

Trivandrum. 

R-1(c): Department 	of, 	Telecom 	letter 	.No.22-6-94-TE.II 
dated 	9.7.99. 	 - 

. 	R-i(d): Department.Of Telecom 	letter 	NO.SAT/2-6/94TE.II 
dated8.9.99.  

O.A11i/200i 	. 

Appl i cant s  

1. 	A-i: True 	copy 	of 	memo 	No.ST A/Gr.IV/TOS/22 	dated 
24.10.94 of the .1st respondent. 

A-2: True 	copy 	of 	memo 	No.ST-A/Gr.IV/TOS/29 	dated 
31 .8. 2000 of the 1st respondent.  

3. 	A-3: True cooy of the representation dated 19.9.2000 to 
the Deputy General M&na0er. 

4; 	A-4: True 	c.oY 	of, 	memoNó,E-I/Ri9S/STEPS/II/36 dated 
11.1.2001 	of 	theist 	respondent,.. 	. 	0 

O 	A-5: 	-, True copy of the order of the CAT. Bangalore Bench 
in 	O.A.Nos -.241 .87O 	and 	1022 	of. 	1999 	dated 
26.4.2000. 	 0 
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Resoondents 	nnexures 

1 	P-(a) 	True copy of the order in 0 A No 623,96 of Hon'ble 
C ent ra l Adrr;nistratve Tribunal Ahmedabad Bench. 

2 	R-1(b) 	True copy of ietter io 22-6/9.-E-II aated 22 8 87 
of 2nc respodt 	co 	overlrr letter dated 
J-;qq7 

3 	R-'(c) 	True cooy o 	t - e 	te 	Nc 22-6'94-TE-Ii d a t e d 
•7.9g. 

.4. R-'i(d):, True copy of the letter No.22-3/94-TE-JI .dted 
8.9.99. 

	

O.A. 	22/2001 	 . 

Applicants' Annexures  

•A-i: 	True photocopy. of te order No.E.II/4/STB/56 
'issued fromoffice of the 3rd respondent.bromotg 

• 	. 	. • 	' 	1st applicant to the postof Grade IV BCR dated 
16.8.91. 	'. 	 . 

2 	A-2 	True photocopy of the order No ST/EK-224/29i1'22 
issued. from . off ibe o,f the ard respondent to 2nd 
applicant dated 21837L 	. 	. 

3 	-3 	True photocop" of the order No STA/30_25/Rqc/94 
• 	. 	. 	 ssued from the office of 1st respondent dated 

5. 9.1997.  

4 	A-4 	T'-ue photocopy of  the letter No T22-(/9'-TE ii 
issued from office of ,e 3rd resondent dated 
13 2 1997 

5. A-5: . 	True photocopy of . the proposed oostpdne merit 
prornoton 	. to 	. Grade 	IV 	- letter . . No. 
ST.EK-224/29/fl/30 issued, to 	aooiicants 	from 
office of 3rd resphdent dated 3 1 .1 .2001 

a 

Respondents Annexures  

Tr 	copI of, 	e 	tt 	23_4_TE U 
13.12.95 issued by t h e,  Director. . Deoartment of 

/ 	Telecom.  

2: R2: • 	True copy of intructions issued by the Deoartment . 
of,  Te]ecorh NO.22-6-94--TE.I1 dated 8.9.99. 
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O.A.221/2001 	 I 

Applicants Annexures. 	= 

i 	A-i: True photocopy of the order No.ST/EK-225/28 /11/68 
issued from Office of 3rd respondent promoting 1st 
appLicant 	to 	the 	post 	of 	Grade 	IV, BCR dated 
24.93. 

A-2: True 	photocopy 	of 	the 	ordr 	Nb.$T/EK-218/29/8 
issued 	from 	the 	Office of the 3d respondent to 
2nd aolicant dated 	1412.95; 

A-3.: True photocopy of the 	order 	No.STA/30-25/Rlgs/94 
• issued 	from 	the 	Office 	of 1st respondent dated 

5.9.97. 	 -. 

A-4: True photocopy of 	the 	l'etter 	No.T.22-6/94-TE.II 
issued 	from 	Office 	of 	the 3rd respondent dated 
.4., 

A-5: True 	photocopy 	of. 	the 	proposal 	of 	reversion 
- 	 ' No.87.EK-218/28/II/42 	issued 	to 	applicants from 

the Office of 2nd respondent dated 22.12.2000. 

• 	Respondents' Annexures. 

R1: True 	copy 	of 	letter 	No.22-6194-TE-II 	dated 
• 13.12.95 	issued by Ministryof Communication. 

 True 	copy of order in letter No.22-6/294-TE dated 
• 8. 3 . 99 ,. BSNL 	of 	ADG( TE). 

R-3: True copy of 	order 	No.ST/EK-218 	/29/1/47 	dated 
7,2.2001 	BSNL, 	Cohin 	reverting the applicants. 

O..A.311/2001 

'Applicant's Annexures: 

issued from office 	of- 	3rd 	respondent 	promoting 
aonl 4 cant 	to 	the.rost 	of. 	Grade 	IV, 	BCR dated 
16.8.91 

•A-2: True phOtocopy of the 	order, No.STA/30-25/Rlgs/94 
issued 	from 	the 	offlce 	of 1st respondent dated 
5.9.97. 

-3: True photocopy 	of 	the 	letter 	No."22-6/94-TE-II 
issued 	from 	Office 	of 	the 3rd resondent dated 
13.2.97.  

 true photocopy of 	the 	prOposed • postOiement 	of 
promotion 	of 	Grade 	IV 	letter 
No.ST.EK-262/29/Gr.IV/5 	issued'to 	applic2nt 	from 
the office of 3rd respondent dated 27.11.2O-O. 

4. 
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- ResDondents' Annexures: 	 . 

1. R-1: 	True cops'  of the order No.22-6/94-TC-iI dated 
119.99.issued b 	the Director. Déoartment of 
Telecom, New •Delhi 	• 

Z. R-2: 	True copy •of te Judçenient ix O.A.623/96 with 
,M.A.No.660/J6 dated 1L4.,97 of the HorYble CAT• 

• 	 Ahmedabad Bench. 	• 	• 

npo

S 	 - 	 S 

16.4.02 	 • 
5. 

9' 	*S 

cERTwD2w r 	.• .• 

Deputy RegstTa 

/ 
• 	 I 

4 


